iITEMNO.2 COUR T NO.9 SECTIONIVA
SUPREMECOURTOFINDIA
RECORDOFPROCEEDINGS
Petition(s) for Special Leave to Appeal (Civil) No(s).9753-9754/2004
(From the judgment and order dated 23/10/2003inCW P No.43590f1999and

judgmnet and final order dated 9.1. 200 4 in MCC No. 357 8/2 0 0 3 of the HIGH
COURTOFMPATJABALPUR)

KM.GUPTA Petitioner(s)
VER SUS
PRAHLADSINGHTOMER & ORS. Respondent(s)

(With prayer for interim relief and office report)

Date:05/12/2008 These Petitions were called on for hearing today.

CORAM :
HONBLEMR.JUSTICEDALVEERBHANDARI
HONBLEMR.JUSTICEJM.PANCHAL

For Petitioner(s) Dr. S.K. Verma,Adv.

For Respondent(s) Mr.PrashantKumar, Adv.
Mr. B.S. Banthi a ,Adv
UPON hearing counsel the Court made the following
ORDER
In view of the letter circulated by learned counsel for
the petitioner, four weeks’ time is granted to file rejoinder-

affidavit.

(Pardeep Kum ar) (Neeru Bal a Vij)
Court Master Court Master



